FIR No. 68/2020

pPS Anand parbat
U/s 188 IPC

06.08.2020

Fresh charge sheet filed. It be checked and registered.

Ld. APP for the State through VGC.

Present :

|O HC Ashok Kumar Meena in person.

put up for before concerned court o 07.08.2020Q.

(SonaW G}.l ta)

Duty MM/West/TH /Delhi
06.0812020(K)
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FIR No. 130/2019
PS Anand parbat
U/s 323/341 /34 \PC

106.08.2020

Fre i
sh charge sheet filed. It be checked and registered.
P z
resent : Ld. APP for the State through VC.
IO HC Ashok Kumar Meena in person.

574
Put up for before concerned court on 07.08.2020.

(Sonam\Gup a)

Duty MM/West/T /Delhi
06.08.2020(K)
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106.08.2020

Fresh charge sheet filed. 1t be checked and registered- g |

Ld. APP for the State through VC.
O HC Ashok Kumar Meena in person-

Present :

Put up for before concerned cou

MM/ West/T HC/Delhi

Duty
0 .08.2020(\()
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FIR No. 278/2018
: PS Anand Parbat
U/s 323/324/341/34 \PC

06.08.2020

Fresh charge sheet filed. It be checked and registered.
Present : Ld. APP for the State through VC.
IO ASI Rajesh in person.

06.08.2020(K)
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FIR No. 243/2019
PS Anand Parbat ==
U/s 279 IPC & 185 MV Act

06.08.2020

Fresh charge sheet ﬁled. It be checked and registered.
Present : Ld. APP for the State through VC.
IO ASI Rajesh in person.

Put up for before concerned court 10.08.2020.

_ (Songm Gupt
Duty MM, Wes}/THC/Delhi
06.08.2020(K)
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" FIR No. 798/2020
. PS : Nihal vihar
L uIs 387/34 IPC
s 437 Cr.P.C. of accused Amit

06.08.2020 : : W
This is an application for bail U/

Kumar.

present:- Ld. APP for the state.
Sh.Sumeet Singh Shokeen, Ld counsel for the accused
through VC. :
An application U/s 437 Cr.P.C. filed on pehalf of accused
s been falsely implicated in the pre

role in the

wherein it is stated that he ha sent case

and is stated to be in JC since 01.08.2020 and he has no
alleged offence and thus, it is prayed that the accused be enlarged on bail.

Report filed by the I

O. As per the report investigation is at initial

stage.

Heard. Perused.

As per the report of 10, the investigation of
his fleeing from the justice and influencin

grant the benefit of bail to the

the case is at initial

stage. There are chances of g the

ses. Thus, this Court is not inclined to
ordingly, application stands dismissed.
e Ld. Counsel for the

witnes

accused at this stage. AcC
Copy of this order be sent to th
accused through e-mail/whatsapp.

(SONAM BUPTA)
Duty MM, West, THU, Delhi 06.08.2020
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heard on the bail applicatio
tated that the accuse
r applicantlatcuse

cuse tii>5lv5
d seeks interim bail

Uje 370/411/34 IPC. Ld. Counsel fo
t emergent conditions prevailing due to outbreak of COVID-19.
Keeping in view the fact that the accused is in custody and
he-health emergency on account of COVID-19 outbreak, heis
admitted to interim bail of 45 days on his personal pbond to the satisfaction
I Superintendent concerned, who shall ascertain from PS concerned
s furnished by the accused is verified or not.

| surrender before the Jail Authority concerned

or the period of 45 days.
| Superintenden

_in view O

' cohsidering t

of jai
o whether the addres
Accused shal

ast

after expiry of interim bail f

Copy of this o t concerned,

rder be sent 10 jai

which shall also be treated as release warrant.

Copy of this order be also given dasti, as prayed for.
\«/’% (Sc Gupta)
Duty MM/Wes HC/Delni

W 06.08.2020

lﬁ@ | N
06{ @ﬁ?@ 90)/‘(‘"&

A

[
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application for releasing ve ic

55Al.-4043 on superdari.. :
Ld. APP for the State.
Applicant/registered owner in person.

“Present:-

Reply has been received by 10.

rused. As per the report,
d police has no objection if

10 has mentioned -that

: Report pe
O o above mentioned vehicle is lying with police an
ased to the original owner in the present case.
d law laid down by Hon'ble

State in Crl. M.C.

alia the law laid
s Sunderbhai
eiterated

the same be rele
Keeping in view the report of 10 an

hi in case titled as Manijit Singh Vs.
crl. MA. No. 16055/2013 wherein inter
me Court Of Indiain case titted a
f Gujrat, (2002) 10SC 283 has been r
ed as under:

ntioned vehicles to the registered
chnama of above vehicle

el High Court Of Del
i " No. 4485/2013 and
' down by Hon'ble Supre
Ambalal Desai Vs. State o
SHO/I0 of concerned PS is direct

(i) to release the above me
owner subject to preparing detailed proper pan

and after proper verification of the owner;

(i) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet;

(iii) take security bond from app
o the extent of value of aforesaid vehicle in future;
a and photographs of abovementioned

sed as well by

licant to indemnify the

claimant, if any t
(iv) to get panchnam

vehicle attested and countersigned by complainant, accu

applicant/RO and 10;
Applicant is also directed not to dispose off the vehicle in

question without prior permission of the Court.
Photograph charges shall be borne by the applicant/RO.

et
=4 The 10 shall not insist on payment of stamp duty in respect of
of lockdown,

N

ﬁ" o  the indemnity bond due to the prevailing situation on account
\

A
N\
’° ever, the applicant is directed to furnish the stamp duty within 15 days
e 10 and indem ‘ty

L

how

\
9
from the date of re-opening of lockdown/courts to th

=
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fon for releasing article

: A:pp .i:ém; vln'pe‘rson.
|0 has filed his reply: Ta

This Court is of the consi
rections of Hon'ble High C
No. 4485/2013

ken on record. :
e articles has 10 be .

dered view that th
urt in case titled as Manijit

o
dated 10.09.2014 wherein it

released as per di

State in Crl. M.C.
e released

d to claim
acoity has
taking

singh Vs.
has been held that :-

“59, The valuable articles seized by the police may b
to the person, who, in the opinion of the court, is lawfully entitle
such as the complainant at whose house theft, robbery or d
taken place, after preparing detailed panchnama‘of such articles,
s of such articles and a security

60. The photographs of such article
plainant, accused as well as b
Whenever necessary, the court
t approved valuer.

rticles during the

bond.
s should be attested -or

y the person to
may get

photograph

countersigned by the com

e whom the custody is handed over.
- the jewellery articles valued from a governmen

61. The actual production of the valuable a
n and the photographs along with the

trial should not be insisted upo
ould suffice for the purposes of evidence.
s and circumstances and law laid down by

panchnama sh
mo i.e. mobile phone

Considering the fact

rticles in question as per seizure me
shing security bond as per valuation

higher courts, a
graphs of

be released to the applicant on furni
get done the valuation as well as photo

report. 10 is directed to
cant as per directions

the same prior to the releasing the same to the appl

of Hon'ble High Court.
panchnama and photographs shall be filed in the court along

with charge sheet.
Copy of this order be given dasti to applicant.
(Soham Gupta)

o W
Duty MMAWeSUTHC/Delhil06.08.2020
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perdarl.
p for the State-

been received by 10. :
er the report, 10 has mentioned that
e has nO objection if

ned vehicle is 1ying with police and polic

e original owner in the present case.
w the report of 10 and law |aid down by Hon'ble . »
Manjit singh Vs-. state in crl. M.C.

wherein interalia the law laid

ase titled as sunderbhai

283 has been reiterated

SaE R_epiy has
. Report perused: As P

above ‘n'-i'enti'o
pe released to th
Keeping in vie
Court Of Delhi in case titled as

MA. No. 16055/2013
e Court Of indiain €

f Gujrat, (2002) 10SC

the same

‘High
No. 4485/2013 and Crl.
n by Hon'ble Suprem

dow
Ambalal Desai Vs. State ©
SHO/IO of concerned PS is directed as under:
ve mentioned vehicles to the rightful
above vehicle

(i) to release the abo
preparing detailed pro

ation of the owner;
phs of abovementioned vehicle and file

per panchnama of

owner subject 10
the

and after proper verific
(i) take photogra

h charge-sheet,

e security bond from applicant 10

t, if any 10 the extent of value of aforesaid yehicle in future,

(iv) to get panchnama and photographs of abovementioned
tersigned by complainant, accused as well by

indemnify the

same alongwit
(i) tak

claiman

vehicle attested and coun

applicant/RO and 10;
o directed not 10 disp

Applicant is als
ermission of the Court.

Photograph charges shall be borne by the app\icanthO.
The 10 shall not insist on payment of stamp duty in respect of

the indemnity bond due to the prevailing situation on account of lockdown,
however, the applicant is directed to furnish the stamp duty within 15 days
from the date of re-opening of lockdown/courts to the | indemnity .
L9
|

ose off the vehicle in

question without prior p
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ith CamScanner

Scanned w



Ww

Pl

R No.0657/2 .
= P_S Paschim \nharl\l\?ggt. |
§ 06.08.2020 -

releasing articles i.e mobile phone make

This is an _application for

Realme on superdari.
Ld. APP for State.

Present:
Applicant in person.
Taken on record.

dered view that »the articles has to Be

10 has filed his reply.
gh Court in case fitled as Manijit

This Court is of the consi

released as per directions of Hon'ble Hi
singh Vs. State in crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it
has been held that :-

«59. The valuable artic

in the opinion of the Court, is
whose house theft, robbery or dacoity has

hnama of such articles, taking

les seized by the police may be released
Jawfully entitled to claim

to the person, who,

such as the complainant at
after preparing detailed panc
d a security bond.

h articles should be attested or
ed as well as by the person to

r necessary, the court may getk
proved valuer.

articles during the

taken place,
photographs of such articles an
60. The photographs of suc

countersigned by the complainant, accus
tody is handed. over. Wheneve

whom the cus
the jewellery articles valued from a government ap
61. The actual production of the valuable
d upon and the photographs along with the

trial should not be insiste
panchnama should suffice for the purposes of evidence.
nces and law laid down by

Considering the facts and circumsta
higher courts, articles in question as per seizure memo i.e. mobile phone
hing security bond as per valuation

be released to the applicant on furnis
ected to get done the valuation as well as photographs of

report. 10 is dir
me to the applicant as per directions

the same prior to the releasing the sa
of Hon'ble High Court.
panchnama and photographs shall be filed in the court along

with charge sheet.

Copy of this order be given dasti to applicant.
(Soram Gupta)

Duty MM/West/THC/Delhi/ 6.08.2020

nSICR
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FIR No0.561/2020
PS Khyala
06.08.2020

This is an application for releasing Power Press Machine

on Superdari.
Present:- Ld. APP for the State.
Applicant/rightful owner in person.

Reply has been received by 10.
Report perused. As per the report, IO has mentioned that

above mentioned machine is lying with police and police has no objection if
the same be released to the original owner in the present case.

Keeping in view the report of 10 and law laid down by Hon'ble

High Court Of Delhi in case titlted as Manijit Singh Vs. State in Crl. M.C.

No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
derbhai

down by Hon'ble Supreme Court Of Indiain case titled as Sun
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated

SHO/IO of concerned PS is directed as under:
above mentioned machine to the rightful

(i) to release the
paring detailed proper panchnama of above vehicle

owner subject to pre

and after proper verification of the owner;
(ii) take photographs of abovementioned machine and file the

same alongwith charge-sheet;
(iii) take security bond from applicant to indemnify the

claimant, if any to the extent of value of aforesaid machine in future;
(iv) to get panchnama and photographs of abovementioned

machine attested and countersigned by complainant, accused as well by

applicant/RO and 10;
Applicant is al

question without prior permission of the Court.
Photograph charges shall be borne by the applicant/RO.

The 10 shall not insist on payment of stamp duty in respect of

so directed not to dispose off the machine in

the indemnity bond due to the prevailing situation on account of lockdown,
however, the applicant is directed to furnish the stamp duty within 15 days
from the date of re-opening of lockdown/courts to the 10 and indemnity

W
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i
R

) uhdertaking by the applicantt
ation moved by apphcant stand

S d|sposed 'off_

accordmgly'

der copy dasti to applicant as. prayed

(Sonam Gupta)

- Duty MM/WestT HC/Delht
06.08.2020
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0718212019

'PS HariNagar
06082020

This is an appllcdtion for releasing vehicle bééﬂngt’r’io;‘fDL’- :

9SBJ-0216 on Superdari.
Ld. APP for the State.

Applicant/AR in person.

Present:-

Reply has been received by 10.

Report perused. As per the report, 10 has mentioned that
olice and police has no objection if

above mentioned vehicle is lying with p
the same be released to the original owner in the present case.
on'ble

Keeping in view the report of 10 and law laid down by H
s. State in Crl. M.C.

High Court Of Delhi in case titted as Manjit Singh V
No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
Court Of Indiain case titled as sunderbhai

down by Hon'ble Supreme
sai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated

Ambalal De
SHO/IO of concerned PS is directed as under:
es to the rightful

(i) to release the above mentioned vehicl
owner subject to preparing detailed proper panchnama of above vehicle
and after proper verification of the owner,

(i) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet;
(iii) take security bond from applicant to indemnify the

claimant, if any to the extent of value of aforesaid vehicle in future;
(iv) to get panchnama and photographs of abovementioned
vehicle attested and countersigned by complainant, accused as well by

applicant/RO and 10;
Applicant is also directed not to dispose off the vehicle in

question without prior permission of the Court.
Photograph charges shall be borne by the applicant/RO.

The 10 shall not insist on payment of stamp duty in respect of
{ of lockdown,

the indemnity bond due to the prevailing situation on accoun
however, the applicant is directed to furnish the stamp duty within 15 days
demnity

from the date of re-opening of lockdown/courts to the 10 and in
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7" This is an application for bail U/s 437 ‘Cr.p.C. of accused Khalil
@ Mass S/o Sh. Anil Kumar. :

Present:- Ld. APP for the state. _
sh. R.K. Giri, Ld Counsel for the accused.

An application U/s 437 Cr.P.C. filed on behalf of accused

wherein it is stated that he has been falsely implicated in the present case

and is stated to be in JC since 11.06.2020 and he has no role in the
it is prayed that the accused be enlarged on bail.

alleged offence and thus,
ort recovery has already

Report filed by the 10. As per the rep
been effected in the present case.

Heard. Perused.

Considering the aforesaid as recovery has alrea
urpose' shall be served by keeping the accused in

d to bail-on furnishing bail bond in the sum of

dy been

effected and no useful p

custody, accused is admitte

Rs.20,000/- with one surety in the like amount.
Application is disposed off accordingly.

Copy of this order be given dasti to Ld. Counsel for the

accused.

(SONAM GUPTA)
Duty MM, West, THC, Delhi 06.08.2020
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. ps Paschim Vihar Eas
06.08.202

g a‘r'(lc'_lles i.e mobile phone make

Thlsis an application for'releaéi;j
Techna Spark on superdari. LR SRR I T T U S e e e T
Present:  Ld. APP for State.

‘ Applicant in person. -

10 has filed his reply. Taken on record. S
This Court is of the considered view that the articles has to be
igh Court in case titled as Manjit :

2013 dated 10.09.2014 wherein it

released as per directions of Hon'ble H
Singh Vs. State in Crl. M.C. No. 4485/

has been held that :-
“59. The valuable articles seized by the police may b

to the person, who, in the opinion of the Court, is lawfully entitled to claim
such as the complainant at whose house theft, robbery or dacoity has
taken place, after preparing detailed panchnama of such articles, taking

 photographs of such articles and a security bond.
60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to
whom the custody is handed over. Whenever necessary, the court may get
the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the
hotographs along with the

e released

trial should not be insisted upon and the p
panchnama should suffice for the purposes of evide

Considering the facts and circumstances and |
s in question as per seizure memo i.e. mobile
nishing security bond as per valuation
| as photographs of

nce. 3
aw laid down by

higher courts, article phone

pe released to the applicant on fur
O is directed to get done the valuation as wel

report. |
g the same to the applicant as per directions

the same prior to the releasin
of Hon'ble High Court.

panchnama and photographs shall be filed in the court along

with charge sheet.
Copy of this order be given dasti to applicant.
(Sonam Gupta)
Duty MMIWesUTHCIDe\h'\IOG.08.2020

- pDated:=05 N8 209N
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_ This is an application for releasing vehicle be

HR-13P-9722 on Superdari.
Present:- Ld. APP for the State.
- Applicant/registered owner in person.

Reply has been received by 10. :
as mentioned that

Report perused. As per the report, 10 h
and police has no objection if

above mentioned vehicle is lying with police
the same be released to the original owner in the present case.
aid down by Hon'ble

Keeping in view the report of 10 and law |

High Court Of Delhi in case titled as Manijit Singh Vs. State in Crl. M.C.

No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law laid
ase titled as Sunderbhai

down by Honble Supreme Court Of Indiain ¢
3 has been reiterated

Ambalal Desai Vs. State of Gujrat, (2002) 10SC 28
SHO/IO of concerned PS is directed as under:

(i) to release the above mentioned vehicles 1o the registered
owner subject to preparing detailed proper panchnama of above vehicle
and after proper verification of the owner;

. (i) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet;

(i) take security bond from applicant tO indemnify the
claimant, if any to the extent of value of aforesaid vehicle in future;

(iv) to get panchnama and photographs of abovementioned"

vehicle attested and countersigned by complainant, accused as well by

applicant/RO and 10;
Applicant is also directed not to dispose off the vehicle in

\\,question without prior permission of the Court.
Photograph charges shall be borne by the applicant/RO.

We g9
\}V\)., \ngn/ ; .
9’ ‘S\/ The 10 shall not insist on payment of stamp duty in respect of
¥ %\ the indemnity bond due to the prevailing situation on account of lockdown,
however, the applicant is directed to furnish the stamp duty within 15 days

v&‘l\w
v)
from the date of re-opening of lockdown/courts to the 10 and in emnity

Scanned with CamScanner



/West/THC/Dethi =
- .06.08.2020

Scanned with CamScanner



L. APP for State.
‘ ‘Appllcant in person.

Present

10 has filed his reply. Taken on record.

This Court is of the considered view that thé articles has to be
s of Hon'ble High Court in case titled as Manijit
12013 dated 10. 09.2014 wherein it

released as per direction
Singh Vs. State in Crl. M.C. No. 4485

has been held that :-
“59, The valuable articles selzed by the police may be released

n of the Court, is jawfully entitled to claim
theft, robbery or dacoity has

hnama of such articles, taking

to the person, who, in the opinio
such as the complainant at whose house
taken place, after preparing detailed panc
photographs of such articles and a security bond.

60. The photographs of such articles sh
the complainant, accused as well
is handed over. Whenever necessa
s valued from a government approv
ctual production of the valuable
d upon and the photographs alon
urposes of evidence.
tances and law laid down by

e. mobile phone

ould be attested or
as by the person to

countersigned by
ry, the court may gret

whom the custody
the jewellery article
61. The a

trial should not be insiste
panchnama should suffice for the p
Considering the facts and circums

s in question as per seizure memo 1.
nishing security bond as per valuation

as photographs of

ed valuer.
articles during the
g with the

higher courts, article

be released to the applicant on fur
report. |0 is directed to get done the valuation as well

the same prior to the releasing the same to the applicant as per directions '

of Hon'ble High Court.

Panchnama and photographs shall be filed in the court along

with charge sheet.
Copy of this order be given dasti to applicant.
am Gupta)
Duty MM/West/ THC/Del 1/06.08.2020
OV T
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p for the tates e L
\deep Rana, Ld counsel _fdr,:the-ac':cused through VC.
.P.C.v'ﬁ\ed on
p\icated in the
e has no ¥
nlarged on oai.

< at initial

n U/s 437 Cr pehalf of accused
been falsely im sent ca
8.2020 and h
ccused be e
vestigation i

An_ applicatio
ed that he has
in JC since 01.0
yed that the a

_wherein it is stat
and is stated to be
and thus, it is pra

alleged offence
the 10. As per the report in

Report filed by

stage.

Heard. Perused. e
As per t_he. report O s atinitial
is fleeing fro

f the case

f 10, the investigation O
uencing the :

m the justice and infl

e. There are chénces of h
e penefit of pail 1o e

stag
to grant ih
n stands d'\sm'\ssed.

he Ld. Counsel fo

es. Thus, this Court is not inclined

Accordingly, app
e sent to i

witness
accused at this stage-

copy of thi
accused through e-mail/

licatio
¢ the

s order b
whatsapp-

(SONAKI GUPTA) |
Duty MM, WestIHC, Delhi 06.08.2020
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- Ld. Counsel for the applicant.

Rep'l’y'} filed by the 10 is annexed with the app|ication,
Heard. Perused. '
As per reply, the present FIR pertains to PS Aman Vihar. On
102.08.2020, 'application, moved on same grounds has already been
disposed off as withdrawn.
Considering the same, present application stands dismissed

being infructuous.

(SO GUPTA)
Duty MM, West, THC, Delhi 06.08.2020
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on é;éek'\ng' releas

“applicatl

‘Ku_m_‘ar. it

Ld. Al P"fozr-:t'r.\e.state.
10 ASl;‘Malkhan singh in

for the applicantl
cused Sanjay

person. -

accused has filed the 'app\icatf\dr") :
Kumar was granted pail in
i Uls 379/411 \PC vide bail order

t released from custody as
10.168 Uls 102 CrP.C PS Nihal
O that the said Kalandra
arrested by PS

Ld. Counsel!
n that applicant/ac
o, PS mangol Pur
accused was No

stating therei
FIR No0.554/202
020, however, the
r Jail that & DD
it is reported by the |
s the app\icantlaccused was

case
’dated 24.07.2
it was reported by Tiha
vihar is pending disposal.
could not be disposed off &
Mangol Puri.
Application perused. T
ased forthwith in compliance of

allowed. Accused Sanjay

he same is
A Q7 2020 i not

order dated 2

Kumar be rele
any other case.
ands disposed of.

Jail Superint d

required in
Application st
ent concerned. '

Copy of the order be sent 10
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C ﬁ\ed on

Argument heard on the bail app||cat|on U/s 437 Cr.|
sed. It is stated that the accused is in JC for the oﬁence
ant/accused seeks interim baJ\

' behalf of the accu
U/s 457/380/511 IPC. Ld. Counsel for applic
evailing due to outbreak of COVID-18.
s in custody and

in v;ew of emergent conditions pr
Keeping in view the fact that the accused i
CcOVID-19 outbreak he is

consndenng the health emergency on account of
personal bond 10 the sat\sfact\on

admitted to interim bail of 45 days on his
hall ascertain from PS concerned

of jail Superintendent concerned, who s
as to whether the address furnished by the accused is verified or not.
Accused shall surrender before the Jail Authority concerned

after expiry of interim bail for the period of 45 days.
Copy of this order be sent to jail Superintendent concerned,

which shall also be treated as release warrant
Copy of this order be also given dasti, as prayed fo

(So Gupt
Duty MM/Wes| THC/De
06.08.2(
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L&

alre

g release of aceu

his is an ap 0
ersonal bond.

“Ld. APP for the state., g

sh. K.K. singh Ld LAC for the accused.

the Ld. counsel for accused that accused has

ted 18. 07.2020, however Bl now

order da
eto financial difficulty. Thus, itis prayed

pmitted by
d bail vide

urety du
rsonal pond.

It is sU

,ady been grante
ange the S

sed on p€

uld not arr
y be relea

Heard. perused.
g the Same:

he coO

that he ma
jcation stands allowed. Let the

the appli
sum of Rs.10,000/-

Considerin
al bond in the

on furnishing
perintend

sed off accordingly.
dasti to Ld. Counse\ for the

person

e released
ent concemed.

accused b
to 'thevsatisfaction of
ion is dispo

Applicatl
copy of this order be given

the Jail Su

_accused.

(SON UPTA)
Duty MM, West, THC, Delnt 06.08.2020

Yo QA7 RO@
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ectification

~ation moved
d by the Cou

by applicant seeking ¢
ft on 31.07.2020-

7 "Ld."A:P_INDv:fdf‘the state. T o
for app.\icantr._ i

: éreseﬁt:- :
: J 'sh. Armaan Bhola, Ld. counsel
It is stated 'by Ld counsel for appﬁcéht that v‘ide order déﬁed e
31.07.2020, supérdari application in the present case FIR was allowed by v
the Court, however, the number of yehicle has been wrongly ment'\oned n
the order as UK-07DG-7374 instead of UK—O‘IDG-7371.
Heard. perused. . :
For the reasons stated, the present‘app\\cat\on is allowed and
vehicle bearing no- UK-O?DG-7371 be released 10 the rightful owner n
view of terms of order dated 31.07.2020. '
- Application stands disposed of.
Copy of this order be also given dasti, 39 prayed for.

: (SON GUPTA)
Duty MM, West, JHC, Delni 06.08 2020

ol
¥ @Q\\@
i
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o bé“: :U/S:C43_7 crpC. of ‘accused

) Akhtlesh e
; Pke.Sél:;lt::; :j"L"'d: APP for the state. _
wt s She Almine, Ld counsel for the accused.
37 Cr.P.C. filed on behalf of accx‘xsed'
falsely implicate '

2020 and he haS no role in the

d in the present case

t is stated that he has been

d to be in J
d thus, itis pra
y the 10. As pe

wherein i
and is state
‘alleged offence an
Report filed b

present case.

G since 15.07.

yed that the acc
¢ the report recovery has already

used be enlarged on bail.

been effected in the
Heard. pPerused.
e aforesaid a

ose shall be ser

Considering th s recovery has already been

o useful purp

custody, accused is dmitted to bail on furnish

' Rs.20,000/- with oné S
Application is dis
Copy of this order be give

ved by keeping the accused In

effected and n
ing bail bond in the sum of

urety in the like amount.

posed off accordingly.
n dasti to Ld. Counsel for the

accused.

(SONA GUPTA)
Duty MM, West, THC, Delhi 06.08.2020
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Present:- LdAPP " rthe State. G
b "C:quhSé! for applicant/registered owner th"OUgth: :

‘Reply has been received by 10.
Report perused. As per the report,

above mentioned vehicle is lying with police and
the same be released to the original owner in the present case
Keeping in view the report of 10 and law laid down by Hon'ble

High Court Of Delhi in case titled as Manijit Singh Vs. State in Crl. m.c.
No. 4485/2013 and Crl. MA. No. 16055/2013 wherein interalia the law \aid
down by Hon'ble Supreme Court Of Indiain case titted as Sunderbhai
Ambalal Desai Vs. State of Gujrat, (2002) 10SC 283 has been reiterated

SHO/IO of concerned PS is directed as under:
(i) to release the above mentioned vehicles to the registeréd

owner subject to preparing detailed proper panchnama of above vehicle

IO has mentioneq that
police has no obijection if

and after proper verification of the owner;
(i) take photographs of abovementioned vehicle and file the

same alongwith charge-sheet;
(iii) take security bond from applicant to indemnify the

claimant, if any to the extent of value of aforesaid vehicle in future:
(iv) to get panchnama and photographs of abovementioned

vehicle attested and countersigned by complainant, accused as well by

applicant/RO and 10O;
Applicant is also directed not to dispose off the vehicle in

question without prior permission of the Court. _
Photograph charges shall be borne by the applicant/RO.

The 10 shall not insist on payment of stamp duty in respect of

the indemnity bond due to the prevailing situation on account of lockdown,
however, the applicant is directed to furnish the stamp duty within 15 days

from the date of re-opening of lockdown/courts to the 10 and indemnity
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conditions
fact that

y on acco

7 “fKeeping in view the
g the health emergenc
interim bail of 45 days on his

of jail Superintendent d, who sh
as to whether thé addres
Accused shal
ry of interim pail for t
copy of this order b
all also be treated as release warrant.
n dasti, as

which sh
: copy of this order be also give
( m Gupta)
[De\n\

Duty MM/We THC
’ 06.03 2020

_ considerin
admitted to

all asce
ified OF not.

concerne
s furnished py the
r before
of 45 days-

jail Super'\ntendent con

| surrende
after expi he period
e sent 10

prayed for.

X
M.

\/\}d/ o)//O o
&b g’\aﬁ U;(“‘(’ )
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FIR No. 460/2019
PS Tilak Nagar
U/s 498A/406 IPC

06.08.2020

Fresh charge sheet filed. It be checked and registered.
Present:  Ld. APP for the State through VC. |
IO ASI Shambhu Dayal in person.

Put up for consideration on 21.10.2020.

06.08/2020(k)
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FIR No. 562/2019
PS Tilak Nagar
Uls 498A/406/34 IPC

06.08.2020

Fresh charge sheet filed. It be checked and registered.
Present : Ld. APP for the State through VC.
|O AS| Shambhu Dayal in person.:

Put up for consideration on 22.1 0.2020.

06.08.2020(K)

Scanned with CamScanner



FIR No. 494/2018

pS Tilak Nagar
Uls 498A/406/34 \PC
06.08.2020
Fresh charge sheet filed. It be checked and registered.
Present: LG APP for the State through VC.
10 ASI Shambhu Dayal in person-
_ Put up for consideration on 20.10.2020.
(Sonarp(Gupta)
Duty MmMm/Wegt/ C/Delhi
¥ 06.08.2020(K)
L
A
ek
R
1
||
R
i
ok
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